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No. 1358. CONVENTION' INTERNATIONALE RELATIVE 
A LA REPRESSION DE LA TRAITE DES BLANCHES, 
SIGNEE A PARIS LE 4 MAl 1910', ET AMENDEE PAR LF. 
PROTOCOLE SIGNE A LAKE SUCCESS (NEW-YORK), 
LE 4 MAl 1949·' 

Article premier 

Doit et re puni quiconque, pour satisfai re les passions d'autru i, a embauche, 
entraine ou detourne, meme avec son consentement, une femme ou fille mineure, 
en vue de la debauche, ala rs meme que les divers actes qui sont les elements 
constitut ifs de I' infraction au raient eU! accomplis dans des pays differents. 

Article Z 

Doit et re aussi puni q uiconque, pour satisfai re les passions d'autrui , a, 
par fraude ou a \'aide de violences, menaces, abu! d'autori te, ou tout autre 
moyen de cont rainte, embauche, entrainc ou detourne une femme ou fil1e 
majeure en Vue de 1a debauche, alars meme que les divers actes qui sont les 
elements const itut ifs de I' infraction aura ie nt ele accomplis dans des pays ditfe
rents. 

Article 3 

Les Parties con tracta ntes don t la legislation ne serail pas des a present 
suffisante pour reprime r les infractions prcvues par les deux art icles p recedents, 

L Entrt.e en vigueur Ie 14 aout 19S I, date' laquellc lei modifications;' la Convention , enonct Cl 
dan. I'annext .u Protocole du 4 mai 1949, lonl en!reel en " igucur, con{ormemenl oi. J'article S 
dudi! Pro!ocole. 
£tat~ Partits d 10 COmJ~tj07l amnld/e por Itdit P,otocolt: 
Australie [nde 
Autriche 1 uk 
Canada Norvtge 
Ceylan Pay5-Bu 
Chili ROYlume_Uni de Grande-Brctagne ~ ! d·lt-
Chine Jpnde du Nord 
Danem.rk Suine 
£IlYPIC T cheeolJo.-aquie 
Fintande Turquic 
France Union Sud-A fric.inc 

Y ougosla,"" 
• De Mlrtenl , NOutltou Rtcutil g/rlval de Traith. 1T0i,.eme ~ri .. , lome VII , p . 252. Socirlt 

des Nat ionl, RtlCun'ldtl Trai/h, vol. 111, p . 278; vol. XI. p . 428; vol. XX IV. p. 206; vol. X.X:XV. 
p. 334; vol. C IV, p . 545; vol. eVil, p. 556: vol. CXI, p. 4 19; vol. CXVIl, p . 334; "01. CLX, p. 453; 
vol. CLX 1V, p. 445: vol. CLXX II , p . 4 )7, e! vol. CXCVIJ , p . 426 . 

• Nalion . Unies, Rtcutil dts ",aith, voJ. )0, p. 23 el )67; "01. 31, p. 4811: ,·oJ. 32, p. 400; 
,'oJ. 42, p. 367; vol. 43, p. 34J ; voJ. 44, p. 342; "01. 45, p. )3 1; ,·0J. 47, p. 363; "oJ. 65, p . 317; 
voJ. 70, p . 273; voL 7), p . 31 ) ; "01. 87, p. 388, el vol. 92, p. 399. 
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TRANSLATION - TRADUCTfON 

No. 1358. INTERNATIONAL CONVENTION' FOR THE SUP
PRESSION OF THE WHITE SLAVE TRAFFIC, SIGNED 
AT PARIS ON 4 MAY 1910,' AND AS AMENDED BY THE 
PROTOCOL SIGNED AT LAKE SUCCESS, NEW YORK , 
4 MAY 1949' 

Article I 

Any person who, to gratify the passions of others, has hired, abducted 
OT enticed , even with her consent, a woman or a girl who is a minor, fo r immoral 
purposes, even when the various acts which together constitute the offence 
were committed in different countries, shall be punished. 

A rticle 2 

Any person who. to gratify the passions of others, has by fraud or by the 
use of violence, threats, abuse of authority, or any other means of const raint, 
hired, abducted or enticed a woman or a gi rl of full age for immoral purposes, 
even when the various acts which together constitute the offence were committed 
in different countries, shall also be punished. 

Article 3 

The Contracting Parties undertake, if their legislation is not at present 
adequate to punish the offences mentioned in the two preceding articles, to 

1 Clme into force on 14 August 1951, the date on whkh the amendment$lo the Convention, 
as set forth in the annex to the Protocol of 4 May 1949, entered into foree in accordance with article 5 
of the IBid Protocol. 
Statu Parliel 10 rhe COIlt/mrioll aJ ammded by 1111 laid P rO/Mol; 
Australia France 
Austria India 
Canida Iraq 
Ceylon Netherlands 
Chile No,..,.·.y 
China S",it~erland 
Czechoslovakia Turkey 
Denmark Union of South Africi 
Egypt United Kingdom of Grelt Britain and 
Finllnd Northern Irellnd 

Yugolll"il 
I Oe Martens, N our;eau Rt!Cu~;ll{blbal de Trailb, troisicme Icrie, tome VI I, p. 252. Lugue 

o(Nation • . Treaty Se. ;eJ, VaL l I!. p. 278: Vol. XI, p. 429: Vol. XXIV, p. 207: Vol. XXXV, p. J3S: 
Vol. CIV, p. 545; Vol. CVII, p. 556; Vol. CX I, p . 419: Vol. CXVll, p. 334; Vol. CLX, p. 453: 
Vol. CLX IV. p. 445: Vol. CLXXII, p. 437, and Vol . CXCVIl, p . 426. 

I Uni,,,,d Nations, T reaty Serin, Vol. 30, pp. 23 and 367: Vol. 31, p . 488: Vol . 32, p . 400 : 
Vol. 42, p. 367: Vol. 43, p . 341; Vol. 44, p. 342: Vol. 45, p . 331; Vol. 47, p. 363: Vol. 65, p. 3 17 : 
Vol. 70, p. 213; Vol. 71, p . 33 1: Vol. 87, p. )88, II.nd Vol. 92, p. 399. 
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s'engagen! a prendre ou a proposer a leu rs It:gislatures respectives les mesures 
necessaires pour que ces infractions soient punies suivant leur gravile. 

Article 4 

Les Parties cont ractantes se communiqueront, pa r \'entremise du Seen:
laire general de l'Organi sation des Nations Unies, les lois qu i auraient dej~ 
CIt!: rendues, ou qui viendraient II I'elre, dans leurs t:tats relativement :i I'objct 
de la prescntt Convention. 

Article 5 

Les infractions prevue! par les articl!;$ I et 2 seront, 11 partir du jour de 
\'cntn!c en vigueur de la prt!sente Convention, reputees ei re inscrites de plein 
droit au nombre des infractions donnant lieu a extradition d'apTe! les Conven
tions deja existantes entre les Parties contractantes. 

Dans Ie cas OU la sti pulation qui precede ne pourrait recevoir effet sans 
modifier la legislation exislantc, les Parti es cont ractantes s'engagent 11 prendre 
ou 11. proposer a leurs legislatures respectives les mesures necessaires. 

Article 6 
, 

La transmission des commiss ions rogatoircs rela tives aux infractions vise.es 
par la pn~sente Convention s'opcrera : 

10 Soit par communication directe entre les autorites judiciaires; 

2° Soit par 1'entremise de I'agent diplomatique ou consulaire du pays 
requerant dans Ie pays requis; cel agent enverra directement la commission 
rogatoire a I'autorilc judiciaire compctente et recevra directement de cene 
autodte les pieces constatant I'execution de la commission rogatoire; 

(Dans ces deux cas, copie de la commission rogatoire sera toujours adressee 
en me me temps a l'autorite superieure de I'ttat requis); 

3° Soit par la voie diplomatique. 
Chaque Partie contractante fera connailre, par une communication adressee 

a chacune des aUlres Parties contractantes, celui ou ceux des modes de trans
mission susvises qu'elle admet pour les com missions rogatoires ven:mt de cet 
t:tat. 

Toutes les difficultes qui s'eleveraien t a I'occasion des transmissions opcrces 
dans les cas des \ 0 et 20 du present article seront reglees par la voie diplomatique. 

Sauf entente contraire, la commission rogatoire doit etre n:digce soit dans 
la langue de I'auto rite requise, soit dans la langue convenue entre les deux 
ttats interesses, ou bien die doit etre accompagnee d'une traduction faite dans 

No.IH' 
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take or to propose to tneir respective legislatures. the necessary measu res to 
punish such offences in accordance with their gravity. 

Arljcl~ 4 

The Contractin g Parties shall communicate to each other, through the 
Secretary-General of the United Nations. such laws as have already been, or 
may in the future be, promulgated in their countries relating to the subject 
of the present Convent ion . 

Artjcl~ 5 

The offences mentioned in a rticles 1 and 2 shall, as from the day on which 
the present Convention comes into force, be deemed ipso facto to be included 
among the offences giving cause for extradition according to already exist ing 
Conventions betwee n the Contracting Parties. 

In cases where effect cannot be given to the above stipulation without 
changing existing legislation, the Contracting Parties agree to take, or to propose 
to their respective legislatures, the necessary measu res. 

Article 6 

The transmi ssion of rogatory commissions 
by the present Convention shall take place: 

relating to the offences covered 
, 

I. Either by direct communication between the judicial authorities; 

2. Or through the diplomatic or consula r agent of the country making 
the application in the country to which application is made; that agent shall 
send the rogatory commission direct to the competent judicial authority and 
shall receive direct from that authority the documents showing that the rogatory 
commission has been carried out; 

(In both th e above cases, a copy of the rogato ry commission shaH always 
be sent at the same time to the superio r authority of the State to which application 
IS made): 

3. Or through the diplomatic channel. 
Each Cont racting Party shall state, by means of a communication sent to 

each of the other Contracting Parties, which of the above-mentioned methods 
of transmission it accepts for rogatory com missions coming from that State. 

All difficulties which may arise in connection with transmissions affected 
under (1) and (2) of the present article shaH be scu led through the diplomatic 
channel. 

L' nlcss there l~ agreemen t to the cont rary. the rogatory commission must 
be drawn up ei ther in the language of the authority to which application is 
made, or in the language agreed upon between the two States concerned, or 

N ' l lSl 
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une de ces deux langues et certifiee conforme par un agent diplomatique ou 
consulaire de rttat reque rant ou par un traducteur jure de 1'£t3t requis. 

L'execution des commissions rogatoires ne pourra donner lieu au rem
boursement de taxes ou frais de que1que nature que ce soit. 

Article 7 

Les Parties Contractantes s'engagent 11 se communique r les bulletins de 
condamnation, larsqu'il s'agit d'infractions visees par 1a presente Convention 
et dont les elements constitutifs ont ete accomplis dans des pays differents. 

Ces documents seront tr3nsmis directement, par les autoriu!s designees 
conformement a l'article ler de l'Arrangement concl u a Paris Ie 18 mai 19041, 

aux 3utorites sim ilaires des aut res ~tats eontractants. 

Article 8 

Les ~tats non signataires sont admis a adherer II la presente Convention . 
.'\. eet effet, ils notifieront leur intention par un acte qui sera depose dans les 
archives de l'Organisation des Nations Unies. Le Secretaire general de l'Orga
nisation des Nations Unies en enverra eopie eertifiee con forme a chacun des 
~tats eontraetants et a tous les ~tats Memb res de l'Organisation des Nations 
Unies et les aviser'a en me me temps de la date du depot. II sera donne aussi, 
dans ledit aete de notification, communi cation des lois rendues dans \'Etat 
adherent relativement a I'objet de la presente Convention. 

Six mois apres la date du depot de l'aete de notification, la Convention 
entrera en vigueur dans I'ensemble du terricoire de I '~ta t adherent, qui deviendra 
ai nsi l!tat contractant. 

L'adhesion a la Convention entraine ra, de plein droit et sans notification 
speciale, adhesion eoncomitante et entiere a l'arrangeme nt du 18 rnai 1904', 
qu i entrera en vigueur, a 1a meme date que la Convention elJe-meme, dans 
I'ensemble du terri toire de l'Etat adherent. 

II n'est toutefois pas deroge, par la disposition precedente, a I'article 7 
de "Arrangement precitt d u 18 mai 1904 qui demeure applicable au cas OU 
un ~ta t prefererait {ai re acte d'adhesion seulement a eet Arrangement. 

Article 9 

La presente Conve ntion, completee par un Protocole de clotu re qui en fait 
partie integrante, sera ratifiee, et les ratifications en seront d eposees II ParisI, 
des que six des htats contractaots seront en mesu re de Ie fai re. 

, Sociite des N~lionl, RUllftl d,s Trailh, vol. I, p. 83; vol. I I [, p. 254: ,"oJ. X I, p. 354; vol. CV I I, 
p. ~56: vol. C.XI, p. 40~; vol, CXV II, p. 42: vol. CLXX II, p. 388 : vol. CXCV I1, p. 282; CI r-;.Iionl 
Urnes, Ru",,,l d" Trm/b, vol. 31, p. 493, CI "01. 92, p. 399 . 

• Nott d .. St~~laria/ . - 11 CSI rappcle quc ICI fonclionl donI Ie Gou,·trnemcm fr.n~lit. 
tla;1 invCJli cn '"crtu de !a Convcntion de 1904 ont ile tranlfiric$ , l'Organ iu tion des Nation. 
Unici p.r Ic Protocole du 4 rna; 1949. Voir ; Nation. Units, RUlltil dtl T,oitll, \'01. 30, p. 23. 

No. u" 
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it must be accompanied by (I translation in one of those two languages, certified 
as authentic by a diplomatic or consular agent of the State making the application, 
or by a sworn translator of the Sta te to which appl ication is made. 

Ko charges or expenses of any kind shall be refunded in respect of the 
executio n of rogato ry com mI SSIon. 

Article 7 

The Cont ract ing Partics undertake \ 0 communicate to each other notifi
cation of sentence in the case of offences covered by the present Convention 
the constituent acts of which have been committed in different countries. These 
documents shall be trans mitted direct by the au thorities appointed in accordance 
with article 1 of the Agreement concluded in Paris on 18 :\1ay 1904,l to the 
~i milar auth orities of the other Con tracting States. 

Article 8 

Non- signatory States may accede to the present Conven t ion . For th is 
purpose, they shall notify thei r intention hy an instrument which shall be 
deposited in the archives of the United Nations . The Secreta ry-General of 
the United Kations shall send a certified copy to each of the Contracting States 
and to all the l\ lembe rs of the United Nations, and shall at the same time 
inform them of the date of deposit. The said instrument of notification shall 
also transmi t any lllws promulgated by the acceding State relating to the subject 
of Ih e present Conve nti on. • 

Six mOlllhl' after the date of deposi t of the instrumen t of notification, the 
Convention shall come into force in the whole territory of the acceding State, 
which shall thus hecome a Contracti ng State. 

Accession to the Convention shall cntail ipso facto, and without special 
notification, si multaneous and complete access ion to the Agreement of 
18 I\lay 1904, which shall come into force, on the Sllme date as the Convent ion 
itself, in the whole te rritory of the acceding State. 

The above provision shall, however, be without prej udice to article 7 of 
the aforesaid Agreement of 18 l\1ay 1904, which remains applicable III cases 
where a State may prefer to accede to that Agreement only. 

Article 9 

The present Convention, supplemented by a Final Protocol which forms 
an integral p:lTt thereof, shall be ratified lind the ratifications shall be deposited 
3t Pari s,2 as ~oon al' six of thc Co ntrllcting State~ are in a position to do so. 

, !.eftl<UC uf :\';ulOns. T>Mly SrnrJ. \,,.,1. I. p . fl 4 ~ \'01. 111. p. l54; Vol. XI. p. 354 ; Vol. eVIl . 
".451>; \'01. C;';I. I'. 402; \' 01. cxnl. p. 4~; \ '01. CT.XX I!. p. 388; Vol. CXCVJI, p . 282; anu 
t'ni lcd :\a!;on ~. Tr~lIIr Sr,',.. \'01. .11 . p. 49.1, anu Vnl. 92. p. 399 . 

• Nolt by lilt S£('~'",,,,'.- lt ,,111 he rtc~lkd tha t the functions txerC15cd by lht French 
Government. u"du the len". of the Con\'t~nli"" of 1910. h.,·c now been transfcrred to the L'nited 
:"""I<"n5 by the Protocol of 4 :\ b )' 1<149. See' Un ited N~tinns. T.Mly Suit •. Vol. 30. p. 23 . 

• " . lH8 
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II sera dresse de tout depot de ratificat ion un proces·verbal. dont une copie 
certifiee conforme se ra remise, pa r la voie diplomatique, a chacun des ~tats 
contractants. 

La presente Convention cnt fera en vigueur six mOls apres la date du depot 
des ratifications. 

Article 10 

Dans Ie cas au \'un des f:tats cont ractants dcnoncerait 1a Convention, ceUe 
denonciation n'aurait d'effet qu'a \'egard de eet ~tat. 

La denonciation sera notifiee par un aett: qui sera depose dans les archives 
de l'Organisation des Nations Unies. Le Secrctaire general de l'Organisation 
des Nations Unies en covena copic certifice con forme 11 chacun des Etats 
contractants et It tous les Etats Membres de l'Organisation des Kations Unies 
et les avisera en meme temps de la date du depi'lt. 

Douze mois ap res cette date, la Convention cessera d'ctre en vigueu r dans 
J'ensemble du ter ritoire de l'Etat qui I'aura denoncee. 

La denonciat ion de la Convent ion n'entrainera pas de plein droit denoncia
tion concomitante de l'Arrangement du 18 mai 1904, 11 ma ins qu' il n'en soit 
fait mention exp resse dans I'acte de notification ; sinon, l'Et;l.t cont ractant devra, 
pou r denoneer Ie~ it Arrangement, proccder conformcment 11 \'article 8 de ce 
dernier acco rd. 

Article 11 

Si un ttat eontractant desire la mise en vigueur de 1:1 presente Convention 
dans une au plusieurs de ses colonies, possessions au circonscriptions consu
laires judiciaires, il notifiera son intention 11. eet cffet par un acte qui sera depose 
dans les archives de l'O rganisation des Kations Unies. Le Secr<!taire gCOI!ral 
de l'Organisation des ;'\ations Unies en enverra copie cC rlifiee eon forme 11. 

chacun de I:: tats contractants et a taus les I::tats i\lemhres de l'Organisation des 
Nations Unies et les avisera en meme temps de la date du depot. 

11 sera donne, dans Icdit acte de notification, pour ces colonies, possessions 
au circonscriptions consulaires judiciaires, communication des lois qui)' ont 
tu: rendues relativement it I'objet de la prcsente Convention . Les lois qui, 
par la suite, viendraient 11 y et re rendues, donne ront lieu egalement ;1 des com· 
munications aux ~tats contractants, conformement it \'article 4. 

Six mois ap rt!s la date du de pot de I'actc de notification, la Convention 
entrera en vigueur dans les colonies, possessions ou circonseriptions consulaires 
judiciai res visees dans l'acte de notification. 

L'Etat requc ran t fe ra connait re, par une communication adressee it chacun 
des autres Etats contractants, celui ou ceux des modes de transmission qu'il 
ad met pour les commissions rogaloires 11. destination des colonies, possessions 
ou circonscriptions consu lai res judiciaires qui auront fait robjct de l:t notifi. 
cation visee au premier alinea du present article. 

No. 1151 
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There shall be established for every deposit of ratification a Protocol, of 
which a certified true copy shall be transmitted through the diplomatic channel 
to each of the Contract ing States. 

The present Convention shall come into force six months after the date of 
deposit of the ratifications. 

Article 10 

Should one of the Contracting States denounce the Convention, such 
denunciation shall take effect only in respect of such S tate. 

The denunciation shall be notified by an instrument which shall be deposited 
in the archives of the United Nations. The Secretary-General of the United 
Nations shall send a certified copy to each of the Contracting States and to all 
the J'vlembers of the United Nations, and shall at the same time inform th em 
of the date of deposit. 

Twelve months after that date, the Convention shall cease to be in force 
in the whole territory of the State which has denounced it. 

The denunciation of the Convention shall not ip£o fac to entail si multaneous 
denunciation of the Agreement of 18 May 1904, unless that is expressly mentioned 
in the instrument of notification; otherwise, the Contracting State must, in 
order to denounce the said Agreement, proceed in accordance with article 8 
of that Agreement. 

Article J J 
, 

S hould a Contracting State desire the present Convention to come into 
force in one or more of its colonies, possessions or areas under consular j uris· 
diction , it shall for this purpose notify its intention by an instrument which 
shall be deposited in the archives of the United Nations. The Secretary· 
General of the United Nations shall send a certified copy to each of the Con· 
tracting States and to all the Members of the United Nations, and shall at the 
same time inform them of the date of deposit. 

The said instrument of notification, for such colonies, possessions or areas 
under consular jurisdiction, shall also transmit any laws promulgated relating 
to the subject of the present Convention. Such laws as may subsequently 
be promulgated shall similarly be notified to the Contracti ng States, in accordance 
with article 4. 

Six months after the date of deposit of the instrument of notification, the 
Convention shall come into force in the colonies, possessions or areas under 
consu lar jurisdiction to which the instrument of notification refers. 

The State making applicat ion shall sign ify, by means of a communication 
sent to each of the other Contracting States, which of the above·mentioned 
methods of transmission it accepts for rogatory commissions to the colonies, 
possessions or areas under consular jurisdiction covered by the notification 
mentioned in the first paragraph of the present article. 
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La denonciation de la Convention par un des ~.tats contractants pour une 
ou pluBieun de sea colonies, possessions ou circonscriptions consulaires judi
ciaires, s' effectuera dans les formes et conditions determin«!cs au premier 
ali nea du present article. Elle portera effet douze mois apres la date du depOt 
de I'acte de denonciation dans les archives de l'Organisation des Nat ions Uoies. 

L'adhCsion a la Convention par un Etat contractant pour une ou plusieurs 
de sea colonies, possessions ou circonscriptions consulaires judiciaires entrainera, 
de plein droit et sans notification speciate, adhesion concomitante et cotiect a 
l'Arrangement du 18 mai 1904. Ledit Arrangement y entrera en vigueur a la 
m~me date que la Convention t:lle-m~me. Toutefois, la denonciation de la 
Convention par un ~tat contractant pour une ou plusieurs de ses colonies, pos
sessions ou circonscriptions consulaires judiciaires n'y entrainera pas de plein 
droit, a moins de mention expresse dans l'acte de notification, denonciation 
concomitante de I'Arrangement du 18 mai 1904; d'ailleurs, sont maintenues 
les declarations que Ie. Puissances signataites de l'Arrangement du 18 mai 1904 
ont pu faire touchant I'accession de leun colonies audit Arrangement. 

Neanmoios, a partir de la date de I'entree en vigueur de la presente Con
vention, les adhesions ou denonciations s'appliquant a cet Arrangement et 
relatives aux colonies, possessions ou circonscriptions consulaires judiciaires des 
ttats contractants, s'effectuetont conformement aux dispositions du present 
article. 

Artjclt 12 

La presente Convention, qui portera la date du 4 mai 1910, pourn .!tre 
signee a Paris jusqu'au 31 juillet suivant, par les Plenipotentiaires des Puissances 
representees a la deuxieme Conference relative a la repression de la Traite 
des Blanches. 

FAIT a Paris, Ie quatre mai mil neuf cent dix, en un seul exemplaire dont 
une copie certifiee conforme sera delivree a chacune des Puissances signataires. 

ANNEXE 

PROTOCOLE DE CLOTURE 

Au moment de proceder ala signature de la Convention de ce jour, lea Pienipoten
tiaires sou .. ign~ jugent utile d'indiquer I'esprit dans lequel it raut entendre lea articles I, 
2 et 3 de cette Convention et auivant lequel iI est desirable que, dans I'exercice de leur 
lIOuverainete legislative, lea etats contractants pourvoient a I'execution des stipulations 
arr~teea ou a leur complement. 

No. 13,. 
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The denunciation of the Convention by ont of the Contracting States, 
for one or more of such colonies, possessions or areas under consular juris
diction shall take place in accordance with the forms and conditions laid down 
in the first paragraph of the present article. It shalt tak.e effect twelve months 
after the date of deposit of the instrument of denunciation in the archives of 
the United Nations. 

Accession to the Convention by a Contracting State in respect of ont or 
more of its colonies, possessions, or areas under consular jurisdiction shall 
entail, ipso facto, and without special notification simultaneous and complete 
accession to the Agreement of 18 May 1904. The laid Agreement ahall come 
into force there on the same date as the Convention itself. However, the 
denunciation of the Convention by a Contracting State in respect of one or 
more of its colonies, possessions or areas under consular jurisdiction shall 
not, ipso facto, entail, unless expressly mentioned in the instrument of notification, 
simultaneous denunciation of the Agreement of 18 May 1904. Further, such 
declarations as the Powers signatory to the Agreement of 18 May 1904 may 
have made with regard to the accession of their colonies to the said Agreement 
remain valid. 

Nevertheless, as from the date of the entry into force of the present Con
vention, accessions or denunciations in respect of this Agreement relating to the 
colonies, possessions or areas under consular jurisdiction of the Contracting 
States, shall be effected in accordance with the provisions of the present article. 

ATticJ~ 12 

The present Convention, which shall bear the date of 4 May 1910, may 
be signed in Paris up to 31 July next by the Plenipotentiaries of the Powers 
represented at the Second Conference on the Suppression of the White Slave 
Traffic. 

DONE in Paris on the fourth day of May, one thousand nine hundred and 
ten, in a s ingle text, of which a certified true copy shall be delivered to each of 
the signatory Powers. 

ANNEX 

FINAL PROTOCOL 

At the moment of proceeding to the signature of the Convention of today's date, 
the undersigned Plenipotentiaries deem it useful to indicate the spirit in which articles I , 
2 and 3 of this Convention are to be understood and in accordance with which it is 
desirable that, in the exercise of their legislative sovereignty, the Contracting States 
should provide for the implementation of the stipulations which have been agreed to 
or for their completion. 
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A. Lea dispositioru des articles 1 et 2 doivent etre cons id~recs conunc un minimum 
en ce sctu qu'il va de lOi que lea Gouvernemenu contractanta demeurent absolument 
libres de punir d'autres infractions analogues, telles, par exemple, que J'embauchage 
des majeurcs alors qu'i1 n'y aurait ni fraude ni contraintc. 

B. Pour la repression des infractiolll prevues dans lea artidea 1 et 2, i1 est bien 
entendu que les mots . femme ou fille mineure, femme ou fille majeure I dbignent lea 
femmes ou les filles mineures ou majeures de vingt ans accomplis. Une loi peut, toutefois, 
fixer un Ige de protection plus eleve a la oondition qu'il soit Ie m!me pour lcs femmes 
ou les filles de toute nationalite. 

C. Pour II repression des m~mes infractions, la loi devrait Cdicter, dans tous les 
cas, une peine privative de libertc , sans prejudice de toutes autres peines principales ou 
accessoirea; eUe devrut aussi tenir compte, independamment de l'Age de la victime; des 
circonstances aggnvantes diverses qu i peuvent ae rencontrer dans I'espece, comme cdlts 
qui IOnt visees par I'article 2 ou Ie fait que la victime aurait ete effectivement livree l 
la debauche. 

D. I.e c:u de retention, contre son gre, d 'une femme ou fi lle dans une maison de 
debauche n'. pu, malgre sa gravite, figurer dans la presente Convention, parce qu'll 
releve exclusivement de la legislation interieure. 

I.e present Protooole de cloture sera considere comme {awnt partie integrante de 
I I Convenkon de ~ jour et lura m~me force, valeu r et du ree. 

FAIT et SleNE en un leul exemplaire, l Paris, Ie 4 mal 1910. 

No. /lSI 
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A. The provisions of article 1 and 2 must be regarded u a minimum in the aenle 
that the Contracting Governments naturally remain absolutely free to punish other 
similar offences such as the hiring of persons of full age even where there is no deceit 
or constraint. 

B. For the punishment of the offences mentioned in articles I and 2. it is agreed 
that the words" a woman or a girl who is a minor, a woman or I girl of full age" mean 
women or girls, who are either above or below twenty yean of age. A law may, however, 
establish a higher age for protection on condition that it is the same for women and 
girls of every nationality. 

C. For the punishment of the same offences, the law must provide, in all cases, 
for a sentence of imprisonment, without prcJuOIce 0 any other main or accessory 
penalties j it must also take into account, independently of the age of the victim, the 
various aggravating circumstances which may have a bearing on the particular case, 
luch as those mentioned in article 2 or the fact that the victim had in fact been given 
over to immoral practices. 

D. The case of the retention, against her will, of a 'woman or girl in a house of 
prostitution could not, in spite of its gravity, be included in the preaent Convention, 
because it is exclusively a question of internal legislation. 

The present Final Protocol shall be conlidered u fonning an integral pan of the 
Convention of today's date and lhall have the same force, value and duration. 

DONE and SIGNED in a single text, in Paris, on 4 May 1910. 
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